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SHRIMATI SUMITRA G. KULKAR-NI
: Sir. it is a matter of the death of four
persons.. If the drilling rig is intact, how is it
that nobody can reach it and they had to land
four miles away ?

SHRI Z. R. ANSARI : The helipad was
damaged.

SHRIMATI SUMITRA G. KULKAR-
NI : Four persons have died, but crew were
not hurt. There is some connection between
these things. But the question. . .

MR. CHAIRMAN . All these matters will
be made clear after the enquiiy is over. They
are going to get the Report and it will be
placed before the House. They are not going
to_ hide anything.

SHRIMATI SUMITRA G. KULKAR-
NI : My question was, what was the dnmage.
And if there is no damage, then ...

MR. CHAIRMAN ; It is not yet esti-
mated. Who knows it ?

ANNOUNCEMENT RE
RESIGNATION SHRI UMASHANKAR
DIKSFAT

MR. CHAIRMAN : I have to inform
Members that I have received a letter from
Shri  Umasbankar Dikshit, a Member
representing the State of Utter Pradesh
resigning his seat in the Rajya Sabha. I have
accepted his resignation with effect from the
10th January, 1976.

THE INDIAN RAILWAYS (AMEND-
MENT) BILL, 1976

THE MINISTER OF RAILWAY'S (SHRI
KAMLAPATI TRIPATHF) ; Sir, I beg to
move :

"That the Bill further to amend the

Indian Railways Act, 1890, be taken into

consideration."

This Bill seeks to replace the Indian
Railways (Amendment) Ordinance, 1975
which was promulgated by the President on
the 15th September, 1975.

Experience has shown that at times and in
certain areas goods are not promptly un-
loaded from the railway wagons and are not
promptly removed from the goods-sheds.
There is a tendency on the part of the traders
to use railways wagons and
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goods-sheds as warehouses. The congestion
in goods-sheds results in detention to
wagons in the yards. The congestion in the
serving yard further sets in motion a chain
reaction of hold-up of loaded wagons en
route and restrictions on fresh bookings.
Moreover, and more important, non-
removal or slow removal of goods from
stations may also result in scarcity of these
goods in the market. Unsocial elements try
to create such an artificial scarcity. This
House has expressed concern in the past
about such accumulation of goods and
wagons at important rail terminals.

[The Vice-Chairman (Shri V. B. Raju) in
the Chair]

The normal procedure for disposal of un-
claimed goods is laid down in Section 56
read with Section 55(21 of the Indian Rail-
ways Act. Compliance of procedure laid ;
down in these sections is time-consuming
and takes at least four to six weeks before
goods can be auctioned. The existing law
also does not empower the administration to
dispose of goods, even the essential commo-
duties, otherwise than by public auction.

The Bill now gives powers to the Central
Government to notify certain stations where
goods can be disposed of more speedily, if
the same are not removed within even days
after termination of transit. The Bill contains
adequate safeguards to protect th, interest of
genuine trade. Special provision has been
made in respect of essential commodities. If
any special commodities remain undelivered
for more than seven days after termination of
transit, the Central Govern-\ ment or the
State Government can direct the railway
administration to transfer them to it or to
such agency, cooperative societv or other
person under its control on payment of fair
price. The owner of the goods is entitled to
receive the price or sale proceeds of such
goods after payment of charges due to the
Railway administration.

The scheme does not hamper normal trade
in any way and is in the best public interest.
The special procedure laid down in the Bill !
does not apply to all stations, but only to | a
few notified stations. At present only 14
stations have been notified. The powers con-
ferred by the Bill would be invoked only to
deal with abnormal situations when the
wagons are misused by some persons as go.
downs.

The question Was proposed.
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SHRI SANAT KUMAR RAH* (West
Bengal) : Mr. Vice-Chairman, Sir. we are
discussing today the Indian Railways (Am-
endment) Bill, 1976. 1 welcome this Bill,
but I must say that it is an overdue and
belated Bill. Why was the Government,
since 1972 when the other amendment was
passed in this House, keeping silent for
three long years ? The Railways could have
earned much more revenue. Sir. in our
country there ar, traders who are interested
in the bus ness of scarcity and superprofits.
So long businessmen of this typ. have been
using railway wagons as warehouses at the
cost of Railway revenue. 1 would like to
know from the Minister how mudh loss the
Railways have incurred on account of this.
Sir, not only the traders, but I should say,
some Railway employees are also involved
in conniving with the black traders who are
deal-ingjn black trades. At many stations,
there are traders who always make deals
with some Railway employees. In spite of
the weeding-out campaign, there are some
employees who are in connivance with
such black traders. = The amendment of
1972 regarding reduction of the period from
30 days to 7 days for taking delivery after
the termination of transit, did not work. The
Minister has already said that. And it did not
help in effectively dealing with the problem.
That has also been stated by the Minister
and in the Statement of Objects and
Reasons. Since then 1973, 1974 and 1975
have passed. Why didn't the Railway
administration come in time with this sort of
Bill ? Sir, there is another thing.
Sometime back we passed an increase n
the rates of wharfage. What about the
increase in revenue of the Railways
since the passing of that measure ? I think
these losses—losses in pilferage, theft and
black deals of traders—will come to Rs. 100
crores per year. [ have calculated it on the
basis of the literature of th, Railway
administration.

Sir. the Railway administration has failed
in its task of increasing its revenue. The
Railway administration is always in the red.
It is going to be liquidated if it goes on in-
curring losses from day to day and takes
money from the Central Government and
pays dividend and increases its rates year
after year. This is the situation of the Rail-
ways. Who is responsible for that ? Ulti-
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I would also like to say that I do not find

any sort of constructive criticism I about
the Railway Board and their activities from the
Minister or other authoritbs. I Their
activities should be corrected. There . is lot of
scope for correcting them. Under this Bill
there are special  pro-I cedures for auction. I
welcome it and would say that such procedures
should be taken up seriously so that the revenue
of the railways is augmented. These procedures
will operate in 14 stations which have been
notified by the Government.
j During the period of operation of this pro-
cedures. [ think small businessmen will be
harassed. There is provision for registered
notice before the auction. I would like to know
whether the registered notice will reach the
consignee within the limited period of 7 days. If
not, what would be his fate ?

In the name of social burden, railways have
been incurring losses. I say that there should be
a proper and rational definition 1'or this term
'social burden'. We have talked in this House
that bamboos are being supplied to big
monopolists for manufacturing paper in the
name of so-| cial burden. This is not social
burden. i I want a proper definition from the
Minis-I ter for this term 'social burden'. If some-
thing is done really for the sake of social
burden, then people will bear anything. But that
must be really for the welfare of the society. In
the name of social burden if wagons are
allowed to remain idle or wagons are released
after taking bribes or if wagons are allowed to
use as warehouses, then we will oppose it.

The wagon industry is in a very bad shape.
Governments have orders for supplying 14,000
wagons. But the Railway administration has
suspended the wagon industry resulting in the
stoppage of all ancillary industries concerning
the railways. The manufacturers of wagons
have their own grievances that the Railway
administration do not supply axle box and
wheel sets in time. So all these are kept idle in
the godown. Wagon business is a. huge
operation in the Railways and the traders,
manufacturers and some important railway
employees are involved in this. This wagon
business from top to bottom should J be
streamlined so that corrective measures
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|[Shri Sanat Kumar Raha] are taken in
the wagon manufacture, wagon supply
and goods traffic.

Wagon demand abroad is increasing. I
think our Railways can easily meet 30 per
cent of that demand. Our domestic demand
is also increasing. From the brief statement
given by the Minister, I find that the number
of wagons loaded increased from 5,90,000
in June 1975 to0 6,28.992 in July 1975.

So. th» increase has been at the rate of
7.10%. Similarly, wagon revenue-earning
tonnage has also increased by 3.69%. Sir, 1
shall not go into all these details. But I would
only like to ask the honourable-Minister as
to why. when our wagon loading has
increased, when the revenue-earning wagon
tonnage has increased and when the demand
for our wagons abroad is increasing, the
wagon industry, especially in West Bengal,
is being kept in suspense. This is the
question that I would like to ask.

Sir, this Bill is a very limited one and
there is little scope for speaking. But I
would like to urge. upon the Minister to see
that ' these things are seriously taken into
consideration so that the whole system
relating to wagons in the Indian railways is
thoroughly overhauled and is scrutinised in
detail.

Sir, in the name of social burdens, we had
to incur an expenditure of Rs. 169 crores in
1970-71. It was Rs. 282 crores in 1974-75
and it is estimated that it will be 138 crores
of rupees in 1975-76. This is the amount for
what is called th, social burdens. The
railway administration is always taking the
risk of incurring losses. This social burden
will gradually increase and that 1 know. But.
again, I demand that the Minister should
seriously consider as to which kind of social
burdens the railway administration should
take on its shoulders particularly when we
are facing the problems of shortage of
foreign exchange and when we are not
enhancing the export of our wagons abroad.
The railways can always meet about 30-40%
of the foreign demand for our wagons and

this is according to the statistics given in the
document supplied by the administration.

Another thing I would like to mention : I
find from the report that during this period of
emergency, the West Zone Railways have less
goods traffic. On the other hand, the other
Zonal Railways have increased goods traffic.
What is the reason for the West Zone
Railways' less goods traffic ? Though I have
mentioned the defects with regard to the whole
wagon system. I would like to tell that during
this period of emergency, the railways have
made some achievements and they have
produced some good results. Well, I think, the
railways must do many more things in the
future. Now that the emergency has given the
preen signal, the railways should be out of
corruption and corruption should be
completely weeded out from within the
railway administration. Then only we would
be able to urge upon the people morally to root
out corruption saying that the railways have
done it and are doing it honestly and sincerely.
Since the railways are a national asset, we the
people of this country should seriously tr.y of
protect the entire railway systeml which is
our national asset.

With these words. Sir. I support this Bill.

SHRI NABIN CHANDRA BURAGO-
HAIN (Assam) ; Sir. I rise to speak on J this
amending Bill. Shri Sanat Kumar Raha was
sorry for the delay in the introduction of the
Bill. But I welcome it since it is better to be late
than never.

Sir the various requirements which are | to be
complied with under Sections 55 and 56 of the
Railways Act. 1890, take much time and it
takes much time to dispose of the goods .by
auction belonging to the people who fail to take
delivery.

In spite of the emergency, Sir, the anti-
social reactionary traders have not given un
thc'i nefarious action of exploiting the
situation with the purpose of having better
profits and more and more exploitation of the
special situation arising out of the stop-pate of
supply of essential goods. So, Sir. to put a
stop to such activities of the
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profiteers, black-marketeers and hoarders* this
Bill is brought forward for the purpose of
making wagons available on every occasion.
This conduct of anti-social people not only
creates scarcity of wagons but it prevents other
people also to come forward. So this provision,
new provision, of the Bill will surely, I think,
help the situation and will also put a stop to the
bad deeds of the profiteers, black-marketeers
and hoarders.

The Ordinance promulgated on  the
25thSeptember. 1975, amending  the
IndianRailways Act. 1890. provides a
specialprocedure for speedy disposal of
goodswhich are not cleared within seven
daysafter the termination of their transit. It
also provides that such disposal should beby
transfer to the Central Government orto a
State Government or to an agencynominated
by such Government, in thecase of
essential commodities required tobe made
available at fair prices and bypublic auction
in all  other cases. TheOrdinance also
provides that the  specialprocedure would be
applicable only at suchstations as the hon.
Minister has stated.It will now be applied
only to 10 stations.I think, by and large, it will
be extendedto other stations also when there is
needfor a quick clearance of goods having
regard to the volume of traffic and storagespace
available and other relevant factors.

Besides adopting such amendments for
improvement of the situation by preventing
unscrupulous traders, black-marketeers and
profiteers, some other measures for
improving the availability of wagons are
also very badly called for. As Mr. Raha lost
now stated, our wagons industry suffers
from not having much encouragement of
the Railway authorities. What is the present
position of the wagon availability ?
Wagons position in the country has
considerably contributed to the bottleneck
of our traffic. On manv an occas'on. the
shortage of wagons has created artificial
scarcity or has failed to carry the expected
railway j*oods traffic. Wagon availability
for trade is a function of both physical
number of wagons available with the
Railways as well as their turn-round, that
is, the time-lag between wo successive
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loadings of the same wagon. Increased :
turn-round will improve things and help
speadier release of wagons.

Sir, the Indian Railways depend on,
wagons manufactured within the country.
There is a scaling down in the target of
production of wagons in the railway work-
shops.  The Railways had 21 workshops
previously but now the number of work-.
shops producing wagons has been decreased '
to a great extent.  So far as I know, only j
three workshops are producing wagons.

Only three workshops, the Golden Rock |
workshop, the Amritsar workshop and the
Samastipur workshop, are engaged in this work
at present. The others are closed.

Sir, what are the figures of wagon production

in 1974-75. It is observed that the
Railways' requirement of wagons  in terms
of four-wheeiers during the Fifth: Plan

period, as indicated in the documents, would be
about one lakh wagons. It is creditable that
there was improvement in the turn round of
wagons. Sir, the Railways must improve
production for the following reasons;  Sir,
India isa vastcountry, and also India
suffers from drought and flood off and on.
The starv-tng people because of droughts and
floods need the supply of essential goods.
On manv an occasion, the Railway Ministry
takes the ground that it cannot produce i
wagons all of a sudden to meet the needs I
created out of drought and flood.  But the
Ministry should know that enough number of
wagons are to be made available at the time of
flood or drought, and these wagons may give a
great relief to the people suffering on account of
drought and flood by carrying essential
goods. Sir, India is a very big country and
it covers hundreds and thousands of miles.  So,
to meet the dire needs at the time of
adversity, 1 think. the Railways should
produce  more wagons.

Sir. the potential of the wagon industry is
revealed as follows : In 1958-59, they produced
12,500 wagons; in 1964-65, they produced
27.565 wagons which was the peak period. But
the order of the Railway Board in 1966 to peg
the output at 24,000 came as a rude shock. Since
then, the railway workshops have defaulted in
pro-



91 Indian Railways

[Shri Nabin Chandra Buragohain]

during a good number of wagons which the
country needs. Sir, it is also a very good thing
that we ar, having exports too. It has also to be
considered. We are to cater not only to our
needs but also to the needs of poor and
friendly countries. It is a good th'ng that India
has been able to export wagons to East Africa.
Hungary, Korea, Sri Lanka, Taiwan, Burma,
Sudan, Ghana, Poland, Iran and Yugoslavia in
stiff international competition.

Sir. from the studies and statistcs, it seems
that the shortage may coninue for several
years. We should not think of putting a stop to
wagon export to these friendly countries
because we want that our friendship with
these: coltintries should grow thicker and
thicker.

Sir, I would like to lay emphasis on another
point. From the records, the hon. Minister will
find that indents throughout the country are
not so easily honoured even now. That means,
there is even a shortage of wagons.

Sir. this is a very important point. This
was raised in the question Hour also to
day. Our wagons are the scenes of acci
dents due to want of repairs to them. It
has been found out that too much cor- j
rosien of these wagons on rails is taking
place. If damages to them are not re
paired in time, the result will be that not
only the health of Railway administration
will be adversely affected but there  will
be occasions for more and serious accidents,
So, I hope the hon. Minister will ensure I
that timely action is taken about the main
tenance of these wagons (Time bell rings).
Therefore, more  workshops for repair I
work are needed in the  country.

THE VICE-CHAIRMAN (SHRI V. B.
RA3U) : Please complete.

SHRI NABIN CHANDRA BURAGO-
HAIN : Sir. I hope that these new provisions
will to a great extent help in meeting the needs
of our time and also improve the wagon
ava'lability. With these words. 1 support the

Bill. Thank you.
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Fiaarag g fr sz arfam  aga
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7\ FRA a|rE wrEer AT g5 2 )
T o SR Gl E G
TR EAT Z TAAT FEA 0 AR
qEm F1 TN FAEIT gLAT JifEm |
SHRI SAN AT KUMAR RAH A . Ifthe

delivery of the postal letter to the consignee

concerned is not made in time, what will be
the fate of that businessman '?

3T AWTERA (AT d@to dro TW):

ARl AT 97 TEF AT WITHT FEATE 7

[12 JAN. 1976]

The motion was
CHAIRMAN
shall now take up
consideration of the Bill.
Clauses 2 and 3 were add&d to the Bill.

Clause 1. the Enacting Formula and the
Title were added to the Bill.
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ET TARD ATAED w7 A WG
THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is:

"That the Bill further to amend the Indian
Railways Act. 1890, be taken into
consideration."

adopted. THE VICE
(SHRI V. B. RAJU) : We
clause-' by-clause

SHRI KAMLAPAT1 TRIPATHI : Sir.

1 begto move :

'That the Bill be passed." The question
was put and the motion

" was adopted.

SUPPLEMENTARY DEMANDS FOR
GRANTS FOR EXPEIUDITURE OF THE '
CENTRAL GOVERNMENT ON RAIL-

WAYS FOR THE YEAR 1975-76
THE MINISTER OF RAILWAYS (SHRI

"KAMLAPATI TRIPATHI) . Sir.

I 1 beg to lay on the Table a Statement (in
English and Hindi) showing the Supple-
mentary Demands (January, 1976) for grants
for Expenditure of the Central Government on
Railways for the year 1975-76.

THE VICE-CHAIRMAN (SHRI V. B.

| RAJU; The House stands adjourned till
2 PM.

The House then adjourned for
lunch at one minute past of ihe
clock. /



